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MINISTRY OF MINES
NOTIFICATION
New Delhi, the 17th August, 2023

S.0. 3685(E).—In exercise of the powers conferred by sub-section (2) of section 1 of the Offshore
Areas Mineral (Development and Regulation) Amendment Act, 2023 (17 of 2023), the Central Government
hereby appoints the 17th day of August, 2023 as the date on which the said Act shall come into force.

[F. No. M.VI-1/1/2022-Mines VI-Part(1)]
SANJAY LOHIYA, Addl. Secy.
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